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A2 / ORDER

This appeal by the assessee arises out of the order dated
05.04.2018 passed by the CIT(A)-II, Raipur in relation to the

assessment year 2013-14.

2.  Before us, the assessee has filed a letter dated 23.03.2021
seeking withdrawal of the appeal. The contents of such letter reads

as under :

“With reference to above, I have filed an appeal on dated 19.06.2018
against the Appellate order passed u/s.250 by the Office of
Commissioner of Income Tax Appeals-II, Raipur on dated 05.04.2018.
Thereafter, I have opted the Vivad Se Vishwas Scheme, 2020 and have
already filed the requisite declaration in prescribed Form No.l & 2
u/s.4 of the Direct Tax Vivad Se Vishwas Act, 2020 on dated
21.12.2020 against the pending appeal.

I have also been granted the Certificate in prescribed Form No.3 by the
Honourable PCIT, Raipur-I on dated 23.12.2020. To proceed further
with the Vivad Se Vishwas Scheme, I hereby request you to kindly
withdraw the abovementioned appeal filed by me and oblige. For the
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same, I am hereby enclosing the copy of Form No.3 for your kind
consideration.”

3. The ld. DR did not raise any objection to the withdrawal of the
appeal filed by the assessee. As such, the assessee is permitted to

withdraw the appeal.
4.  In the result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 01% April, 2021.

Sd/- Sd/-
(PARTRHA SARATHI CHAUDHURY) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT
Q0! Pune; f&Hi% Dated : 01% April, 2021
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